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fis private members’ legislative bu-
siness. What 1 am going to say is
purely my personal viewpoint and
not my party’s viewpoint, I whelehear
tedly oppose this Bill. First of all,
I oppose the concept of reservation
itself. Even after forty-six yearg of
independence, we are not in a posi-
tion to ask for che abolition of, the
eradication of the reservation sys-
tem as such.  Unfortunately, even
after forty-six years of independence,
we are asking for more reservation.
In fact, we are suffering from z res-
efvation  syndrome. Whenever the
reservation lissue comes up, we bring
the name of Dr. Ambedkar and try
to shut the mouths of the rpeople. I
strongly feel that had Dr. Ambed-
kar been alive today, he would have
himself asked for the eradication of
the reservation System. He would
have himself asked for the abvlition
of the reservation system. I am
strongly of this view. (Interrup-
tions) This js my personal view.
Thig iz Private Members’ Legislative
Buainess. (Inferruptiond). ¥ have
said at the outset that it is my per-
sonal view-point. Don't attdibute it
to my Darty. (Intermptioﬂ.s-). This
is my personal view.

THE DEPUTY CHAIRMAN: Mr.
Reddy, the time is over. You can
continue whenever we take up this
Private Members' Business. Now
we will take up clarifications. The
Minister is here. If you want, he
can make the statement again or if
you are happy, we can go ahead with
the clarifications straightway.

CLARIFICATIONS ON STATEMENT
BY MINISTER
Uruguary round ualk

SHRI S. JAIPALL. REDDY (An'
dhra Pradesh): Wa could convert it
into a discussion.

THE DEPUTY CHAIRMAN: We
haye to decide whether we go by
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pariy. We cannot change our pro
cedure. Our convention and f:meed'
ure is that since it was a statement
it cannot be converted into a discus
sion, it has to be ‘clarifications’

.(Inte’l'rupticms). Copies were circu

lated yesterday.

SHRI SUBRAMANIAN SWAM)
(Uttar Pradesh): Let them first ex
plain why they were so shy in ad
mircting that they had signed th
Agreement. )

THE DEPUTY CHAIRMAN: The:
will explain,

SHRI SOMAPFA R. BOMMA
{Orissa): The Prime Minister is here
We would like fo know from him th
latest position.

SHRI S. JAIPAL - REDDY
It could be converted into a discus
sionm.

THE DEPUTY CHAIRMAN
You did not tell me fin the morning
Last minute how can I convert clari
fications_into a discussion,

SHRI S. JAIPAL REDDY
T did no¢ know that on this very im
poertant - subject, this technica] pro
cedure of clarifications. ..

THE DEPUTY CHAIRMAN
Ii is not technical. The House run
on technicalities. The Hbuse does nho
run on my goodwill or your goodwil
only, it Tunsg bn certain procedures
If you had told me, no problem, w
could have done that. It would hav
been absolutely right.

SHRI CHIMANBHAI MEHT.
(Gujarat) : We were informed. in th
afterncon that the Prime Mifniste
would take the floor at 4.30 an
would speak. After that, clarifice
lions will be sought. Sao, let the Prin
Minister speak.

THE DEPUTY CHAIRMAN
It was neyewm said. There iz son
misunderstanding. . .
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SHRI G. G. SWELL (Mcghalaya):
Maddrn, one minute?

THE DEPUTY CHAIRMAN:
No, I said, one person to s])eak. It
iz clarificadon. You are one person,
no+ two.

SHH] G. G. SWELL: Madam, this
GATT text is no longer Dunkel draft,
Dunkel hag passed into history.
It is a text to which w> also have
subscribed. M is Curate’s eggg, good
in parts, bad and different in others.
I will just put two or three questions.

My first question is, if wa had
stayed away from GATT, could we
withstand rhe clamping of the United
States’ trade laws Special 301 Super-
301 on us? Are we going (o be fac-
ed with the problem of our drug and
pharmaceutical industries gither be-
ing closed down immediately or their
having to pay  royalty to the United
States companies that have gor pat
ents of these products? That is gques-
tion number one which emerges
straightway from the GATT.
GATT has given us 10 years during
which we can rearrange our patents,
we can chinge our patent laws. I
would like to know how many In-
dian drug and pharmaceutical com-
panies are there that are producing
products which are patented in Ame-
rica and how it would affect the cost
of our drugs and pharmaceuticals in
India. In this connection you say
that nnder GATT you also have the
froedom of compulsory licensing for
non-commercial public use. I would
like you +o explain to the House what
you mean by non-commercial public
use. Do you mean to say that those
companies that are licensed by you
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will not be able to sel] the drugy in
the market? And you are alsp say-
ing that you can institute price con-
trol. Can you institute price control
on those products which are paying
royalty to American companieg that
hald the patents? 'Thig is guestion
No. 1, Madam. - (Interruptions)

You have the habit of always inter-
vening when I speak. Db yon under-
stand what I am saying?

AN HON. MEMBER: No.

SHRI G. G. SWELA: It iz impos-
sible for you,. (Interruptions) . .

I don't need your guidance, I don’t
need your intervention,

SHRI R. K. DHAWAN: Wg can
teach you.

SHRI G. G. SWELL: Last time
alsp when I spoke, you ingervened.
(Interruptions) . ..

SHRI R. K. DHAWAN: I will

teach voy.

SHRI G. G. SWELL: I can teach
vou. Last tirne also you disturbed
me.

THE DEPUTY CHAIRMAN:
Mr. Swell you speak. You don't
WOTLY .

SHRI R. K. DHAWAN (Andhra
Pradesh): You spoke on nething and
you know nothing.

SHRI G. G. SWELL: You know
nothing at all. We know your back-

ground.

SHRI R. K. DHAWAN. Do you
want me o tell about yoyr backe
ground? Den’t talk about back-
eround. Should I explain your back-
sround to the House? Don’t force me
tn ewplain your background.



455 Clarifications on

- Statement
SHRI G. G, SWELL: Sit down,

< BRI R. K. DHAWAN: What arc you
talking? You can’t behave like this.

SHRI G. G. SWELL: I have come
here on my own—hot at your mercy.
... (Interruptions) ...

SHR ASHOK MITRA (West Ben.
gal): Who is this man to disturb like
this?

THE DEPUTY CHAIRMAN. Now,
please, Mr. Swell, you please con-
centrate on whateyer you are asking.

SHRI G. G. SWELL: You also re-
fferred to trade in services. 1 would
like to know whether under this
arrangement OWr artisans, our scien-
tists, our doctors and other technical
people would have better access to
markets abroad. Have you made 2
valeulation as to the volume of their
services that we will be able to sell
abroad and the amount of foreign
exchange that we can earn in that
process? I would also like know what
mrrangement has been made against
anti-duraping. There is a mention of
accesg to markets. Have we anything
to protect us against the dumping in
India of prodycts from the more in-
dustrialized countries?

You have spoken about seeds—that
you are going to protect the farmers,
breeding of seeds and all that. But
you are stating, at the same time,
that yoy will be giying those mul-
tinational companies that are in Indin
—now, Cargil is one of those—the
same rights and privileges as th-
Indisn eompanies.’ Now, suppose, to-
day Cargil imports a super seed of
profuse yield and of the state-of-t+-
-art hybrid  sanitary standards.
Can vyou prevent our farmers from
buying that seed because it will be
more to their advantage both for dis-
tribytion at home and for export’?
Can you do that? ... (Interruptions)
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Well, he wants to stop me beCause
he does not understand anything. ...
(Interruptions)

THE DEPUTY  CHAIRMAN:

“Please ask gquestions,” may I repeaf
again?

SHRI G. G. SWELL:: These are tht
few questions that I would like him
to clarify. We are in this position
not of oyr choice. We can get ouk of
GATT. Even in April, you may not
gq to Marrakesh and sign the proto-
col. We are in this position not of
our own reckoning, not of our owr
asking. The best thing for us la tt

find out what is the best thing to be
done_

These are the questions, Madam, ]
would like to put, T hope I  have
made my poitns despite interruptions
and interventions by people who dc
not know anything,

THE DEPUTY CHAIRMAN: As
long as the Minister understood your
point, it ig fine, :

Shri Vishviit Singh.

SHRI VISHVIIT P. SINGH (Maha-
rashtra) : Thank you, Madam,

SHRI R. K. DHAWAN: First you
explain to Prof. Swell whether you
know anything before you ask gues-
tions.

SHRI VISHVJIT P. SINGH: Aciu-
ally I duo not know Prof. Swell very
well, I do not know when he  got
that knowledge. 1 am afraid, what
has happened is that we ars today
suffering from all kinds of miscon-
ceptivns about the GATT mnegotiat-
jons. The speech of Mr. Swell has
made it very very clear.

SHRI KAMAL MORARKA (Raj-
asthan): Is he asking for clarifica-
tiong or answering them?

THE DEPUTY CHATRMAN: Now
no interruptions,

SHRT KAMAL MORARKA: Mad-
am, I am wlthin my right.



#57 Clarifications on
Statement

THE DEPUTY CHAIRMAN: No,

SHRI KAMAL MORARKA: Clari-
fications means he has to ask for Cla-
rifications to the Minister, not glve
clarifications,

THE DEPUTY CHAIRMAN: He is
clarifying himself He ig clarifying
himself what he understands, please.

SHRI VISHVJIT P. SINGH: Un-
fortunately, Madam, I am burdened
with the echo, Thiz burden is the
crogs which I have to bear, I am
reconciled to it. Please allow him to
say what he wants to, It does not
malte a difference.

Madam, my firs; questiong would
be, in fact, taking off from where
Prof, Swell left, If we hadq not sign-
ed this agreement, what would have
been the result? This is a multiateral agree-
ment which has been signed by 17 coun-
tries, What kind of isolation will it be?
Can we gquantify this isolation? I
want a specific answer to what the
result would have been and for how
many days or how many weeksm In-
dia would have been able to survive?
Yes, I want to know that, When 85
per cent of our imports are goods
which are essenita] for industry and
agriculture. because they are eSsen-
tial, who do you expect to survive in
isolation? That is why I wan; the
answer tp this. What is the action...

AN HON. MEMBER: It is 3 ques
tion to the Minister, nat to others,

SHRI CHIMANBHAI MEHTA: We
will survive with or without Dunkel,

SHRI DINESHBHAI TRIVEDI
(Gujarat): We will survive,

SHRI VISHVJIT P. SINGH: Sure,
sure.

THE DEPUTY CHAIRMAN: I
think the House would not survive if
we keep interrupting.

SHRI VISHVJIT P. SINGH: As I
requested you, Madam, this is B cross
which I have to bear. Let me bear it.
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It does nor make a difference. .. (In-
terrupiions)

Madam my second question is re-
lated to the Report of the Standing
Commitee on Commerce because the
Standing Committee on  Commerce
has gone inta this matter in detail
and made certain specific observations
and recommendations, My  guestion
relates (o the  recommendation In
pera 116 on page 40, where the Com-~
mittee spuke abobut the Dunkel pre-
pusals that they would discriminate
against Indian agriculture that the
subsidies would kavz top have an
upper bound limit of 10 per cent, and
that this would have grave implicat-
isr . hocause with the increasing cost
of energy and other inputs, the sec-
torwise subsidy may exceed this
limit, My first gquestion on  this
point is: what is the limi; prescribed
by GATT? I am given to understand
it is five per cent or slightly byer
five per cent, according to the base
year which has been taken and the
international prices prevailing at that
point of time, If that be so, would be
be affected by this in any way or
would we be within the purview of
this?

On the second par; of my clarifi-
cation, I would like to come again to
the same Committee. When on page
41, paragraph 119 it speaks of the pro-
visiong regarding minimum accese for
imports to India, it is not very clear.

A point which has been raised by
the Standing Committee fis while Lhe
Finance Ministry claimg that the
balance of payments position prob-
lem is over, the Commmerce Ministry
says so long as we are in  adyerse
balance of payments position, we will
be under the exempfibn provision, T
would also like to know if it is not a
fact that thig agreement will have to
be re-negotiated after six years. This
is only for six years as far ag the
sector of agriculture iy  concerned,
Secordly, as long as the= adverse bal-
ance of payments position Temazins,
we are not covered and are exempted
from these vaerious positions.
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Now, I would like to ask questions
about seeds. On page 42 paragraph
123, the Committee has expresseqd its
apprehension about the rights of the
farmers regarding seeds and the
traditional - rights of the far
mers for free exchange of seeds,
Will these rights remain unafferted?
It is said in the Statement that we
will bring in a legislation regarding
the sui gemerig provision, Whay it
that legislative protection to the far-
merg rights te seeds? Further I would
like to ask if India’s' major concern
over the Dunkel proposals which re-
late (o the PDS, food security and
the farm subsidies, had been adequ-
ately addressed.

My next question for clarifization
is if there is no commitment given
by the Governmen; by the signing
. of the GATT Agreement to grant
minimum market &ccess to foreighn
suppliers of farm goods. Is it alsa a
fact that no access will be grantzd to
fareign companies o enter the core
. service sectors of retail banking, life
insurance, general insurance and ba-
sic tele-cpmmunications. It this a
fact or this is not a fact that they
will not be allowed in to these see
tors? Is it also a fact that significant
market access has been gained for

Indin for short-term mobvement wof

skilled personnel which would resul(

in tremendous foreign exchange in-
creases for India?

My next guestion relateg to the In-
tellectual Property regime—the Pa-
tents. Is it a fact that we have ga-
ined a ten-year holiday as far as our
proceSs patents are concerned. Is it
also a fact tha; those medicines which
are being sold in India today, which
have been deyeloped through the pro-
cess patents, even though they are
foreign patents, will be allowed
to be solg for the next tegn years? Is
it also not a fact that only those
patents, will be applicable in India,
which come into force afier the sign-
ing of the Agreement and those which
alsp remain in the pipeling will eome
into effact after teh years?

[RAJYA
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I would once again reiterate t
dquestion asked by Prof. Swell 3
garding the eompulsory manufaci
of pharmaceuticals © by rthe Gove
ment Ipr public health services.

SHRI SUBRAMANIAN SWAM
He understood Swell. That is goc

SHRI G. G. SWELL: At e
some friends understand me.

" SHRI VISHVIJIT P. SINGH:. 1
next guestion is jis it also a f
that much of the pofits vf our phy
maceutical companies are coming fr
cxports? If we had not signed
Draft these exportg would have |
affected and also many of the m2
rines which we produce in India.
would like to know the exazt perc
tage of the amount of formulaci
duly covered Ly the imported
materials. How many would heve
affected if we ~had not signed ¢
Draft? I would ke to know the !
ure for that.

We have gained in the removal
agricultural  subsidies in the devel
¢l world. Therefor=, we will h
accass for the Inlian agriculn
goods in the  int2.national mark
There would ba higher exporis.

As far as the area of textiles
concerned, we have lost because
the textiles (he provisiong are ‘ba
loaded. Whatever gains we are
ing to get we will get after tcn y=
[ would like tp kpow. from the 1
Minister '» details  in this TEg2
{.ould ha %indly share ihem with
liouce? Lastly, Madam, this fs
Lastly, Madam—this is my f
question—India's  largest resource
its bio~diversity. T want to K
specifically from the Iom, Mini
how are we aimfing to protect
bio-diversity. How does the Gov
ment of India plan te do it? He
formulated on a long term basis
protect this bio-diversity? Whag 1
has it evolved to exploit this
diversity "to our advantage?
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ihese are my guestions and 1 hope
I will g2; specific answers, (knds)_

SRl S, JAIFAL REDDY: Madaio
Deputy Chawnen a; (ne outser 1
wowd LiKe to stafe Lhar we D2leve
In inte:madiona]  intsr-depnedence.
Wnal we certaidly domt  beueve 1n
1§ unuatera] depnedence in a uns-
polar world, Madam, tne UluBuay
Houng nas turned out to be gro.sty
ohe-sided. S0 far ag phe scavement oi
the Mimister of Comme.ce 1 coucer-
ned, I sheould say ip is nothing muie
than an impizh apologla of a wimpisii
Geoyernment, It is fuil of homilies and
half truths I would like to know, as
to why the Governmen; could notL
take Parliament into conficence wirin
Parliament wag in session. Why did
the Governmnet adop( cloak-and-
dagger tactics in 1egard to the en-
dersement of an inrernational (reaiy
of this kind of unprecedented mag-
nitude? Why did the Govermment oy
to confront Parliament with a fait
accompli? 1t only shows that the
Government is suffering from a gigantic
guilt complex on the whole subject| It is
known that the Governmen; could have
held out for one full year. Why wag it in
this devilish hurry te declare its asse-
nt bo this Treaty? I would like to know
whether it is true that our chief neg-
otiater, Mr_ Zutshi had scrious raser-
vations and the Goyernment gave a
message to the effect that whatever
emerges 8t the end should bz endor-
sed by him Why did the Govern-
ment have to do this? Ma-
dam, the Standing Committee on
Commerce presented a  comprehen-
sive report with unanimous recomm-
endations. That report could have
been digeussed in Parliament, I don’t
think tiat report was even consider-
ed by the Government If the Stand-
ing Committees of Parlament are to
be ‘treated in this fashion, I would
like to kmow ag to what is the use
of the Standing Committees. One
important recommendation of the
Standing Cornmittee on Commerce is
beifg’ de]jbe@tély misinterpreted.
The Standing Committee on  Com-
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merce no doubt said: “We should
ury to be within the GATT,” Nopoay
needs to tell ug avout the vritues and
advanages of a muitilagera] (radmg
forum. But ig it sueh an unmuyed
blessing? I this is the position, how
is it that Chima has a trade surplus
as a natien, and with the  United
States when it has been our of GATT
for so many decades? You Lkeep on
guoting China.gime and again,  Leg
the Governmeat respond to this
aspeet, We are confronted with a
palinful political paradox, We are
unable to throw out tais Govern-
ment. At the same time, we are
unable to mot:ivate the Government
to act in a praper fashion (Interrup-
tions) Our Commerce Minister's sta-
remment said thag our exports ‘would
so up by 1.5 billion dollars to 2 bill-
fon dollars. But he did not care to in-
dicate as to what would be the out-
go from India on account of this
agreament in one year or in ten
years. But he was only concerned
with showing the brigh¢ side of the
bad agreement, He referred to  the
way Japan and South Korea also had
to submit. But did he tell us that
Japan and South Korea are countries
with trade surplus? They have trade
surplug wiith the United States itself.
1f they submitted themselyes to this
agreement, they did so for their ad-
vantage, A

Madam, in regard to the subsidy
that ig to be removed or reduced
for agriculture, one importan; state-

'ment of the Commerre Minister s

that we, in faet have a substangial
negagive Agure. I would like to
know as o what is the basis for this
staternent. Thee text nowhere says
that the international price would be
the yard-stick, This CORtroversy
about the base year is still unsettied.
Secondly, your calculations about the
subsidy are also controversial The
experts have told before the Stand-
ing Comimittee on Commerce that
the subsidy given for sugareane
alone in States like Maharashirs,
Haryana and Uttar Pradesh s well
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over 30 per cent, How do you say 1t

is a substantial negativa  figure?
Then the Commerce Minister hopes
that the farmers’ rights in thig coun-
try would be protected and promo-
ted trough a Sui Generis system. We
are a party to the internacional treaty
known as ‘UPOV’ and this UPOV
was amended in 1991 and this Gov-
ernment was a party o this, Under
the UPOV—Union for .Protection of
Pian; Varieties—a farmer would
have the right tv use his own seed
only if he got the permission of the
plant breeders. And which plan; breeders
will ever prant permission to the farmer
without levying charge? Why is the Go-
vernment being maive? Can your
sui generis system be different from
the UPOV (o which we are a party

5.00P.M.

Coming to  drugs, it is admilted om
all hands the price of drugs will go
up inordinately, Only the estimates
vary In regard to the quantum of
rise. Some say only 10 to 15 per
cent of drugs will be subject to steep
rise. The Indian Drug Manufactu-
rers’ Assodiation says 48 per cemt of
of our drugs will be subject to steep
rise. The American Drug Manufac-
turers’ Association says 66 per cent
of pur durgs will attract the Patent
Law. Which is true? Much is being
said in favour of the price-control
How can there be price-control over
a drug which is imported or Wwhich
is manufactured by paying royalty
Tow can the price of 3 drug be lower
than the manufacturing cost? Why
are you indulging in this fallacy?

And again, Madam, everybody is
talking, of ten year transition period.
Can the Minister tell us to what will
happen during the transition period?
We know what will happen during
the transition period in regard to
textiles. Sinee it is- in our favour,

the entire phasing out would be

beckloaded. But what about ‘the
textiles? There ig no specific mention
about the phasing-out of this transi-
tion, o .
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Some of lhem are welcoming tim
not we, because it is the best of I
bad bargain, But I would like {
know wnether it wiil prevent ¢t
U.S. nauthorities from invokin
Super-301 and Special-301, The GA'L
in the past did not prevent powe
ful countries from taking recours
to bilateral  sanctions, There
nothing to suggest that Super -30
and Special-301 of USA will be deac
Ietters from nvw on No, 1, Madam, th
new Agreement talks of many norn
tariff barriers. Whenever it comes K
competitiveness, the developes
countries have their own way o
overcoming the competitiveness o
the developing countries. ILet me re
fer to some bf them physionaitar
barriers. Who is goni gto determin
these standards? You have ISO-900(
requirements, Then you have envi
ronmental prescriptions. These stra
tegems have been thought of with :
view to countering the competitive
ness of developing countries and thi
text does not clarify ag to what the
standards will be.

Now coming to textiles we said
that thi§ phasing out should be front-
loaded, Now what did we gain in
the end? United States threatened ue
that they would get the things
phased out in fifteen years. Then
they ultimately said that our own
market should be thrown open to
th2ir markets and we then ultima-
tely gave in on this count. The
Minister should clarify ag to what
items would be imported by India

from the U.S. in the textile sector,

There is a reference, Madam, to the
umbilical link of this new GATT or
GATT-II or MTO, I don't know how
to really describe it I am not eble
to hit upon an appropriate appella-
tion, T am now bothered aboug this
umbilica] link of this new GATT
with the IMF ang the World Bank.
If the new GATT is angry with us,
they would also be able to influence
the policies of the IMF and the
World Bank  The sovereignty of this
Parliament wil] be subject to the
authority of thig divine global trinity,
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the GATT, the World Bank and the
IMF, Will the Government, therefora,
shed some light on this link?

Madam, now about thousand doil-
ars péer capiia incoine. You see the
IMF has many ciever ecONOMLS(s.
Our per capita income was supposed to
be in the region of taree hundred
odd dollars. Through a mew method
called ‘power purchasing parity’...

SHRI SUBRAMANIAN SWAMY:
It ig called ‘purchasing power pari-
ty’.

SHRI S. JAIPAL REDDY: Yes, I
stand corrected by Dr. Swamy, ‘pur-
chasing power paricy’, PPP basis.

THE DEPUTY CHAIRMAN: Power
purchasing and purchasing  power,
they have rwo very different fnean-
ing, very dangerous meaning.

SHRI 5. JAIPAL REDDY: I must
say tha¢ Dr. Swamy is an expert in
both these areas. I yield my palm
readily to him, Under this new mea-
surement our per capita has been
shown about eleven hundred dollars.
In that ecase we will be obliged as a
ndtion to allow the food article o be
imported. Then much has been safid
of the balance of payments positicm_
What is the definition? The other day
the hon. Minister was referring to
trade deficit and to linternational debt,
The Commerce Minister, who
is more of an economist than I could
ever be, should know that America
hag much larger international . debt
than India has; America has much larger
trade ‘deficit than India has. So, will the
Government explain to ‘us as to what it
mean by this? The Text at least does
ot tell us, We have losy out com-
pletély in the area of intellectual
property rights. I think thiz defeat
is not merely incidental but highly
symbolic because we haye not only
morfgagedour right in repard to our
mortguaged our right in regard to our
scientific inventions but we have also
economic policies, I think this fs an
jssue on which the Prime Minister
should speak and his silence, T should
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say, has been ominobug and an indica-
tion of thig guilty complex.

1HE UEPULY CHALRMAN: He is
Siieng betause you are speaking, Shri
ipurhidhar Cnapas:akangt Shandare.

Siilti MUnldDGAR CHANDRA-
BANL brianDARE daharashtra):
dgavam, | nse with mixed teelings
oecguse many of things which I
uigily have said ducing the last ten
Jiars have nog emeiged (o our exp-
ectations, We fougnt batterly—to take
1 up irom wapere my non, friend,
Mr_ Jaipal Reddy, has ended—to get
the benefits our of the GATT nego-
tiarions. Welll we did not succeed
Every year we knew that we were
gerting isolated and vut of the 117
countries more than 10  countries
were losing both their strength and
desire to fight, But I am not prepar-
ed o accept thar by dving so we are
morigaging any of the national inte-
rests. Our country is far too big to
think, even remotely think, in these
terms. I know that thig is a mixed
bag. 1 would not go with the Gov-
ernment in assessing the benefits. T will
tlsp not po whole heartedly with those
who haye reservatiopng on the nega-
tive pointg of this bargaining. L know
that today we are ih a very very un-
equal world where debt burdens are
rising, where protectionism is rising,
wheTe resourceg flow from poorer na-
tions to icheh nations. T think what
is now needed is not o worry about
what has happened in GATT but how
to change this world order to an
equal world, The only way we can
mee: the challenge iy no; by assessing
wha t has happened now and what will
happen then but to stang ©n our own
legs to go ahead with the economic
progress;, to improve our work cul-
ture, I am really sorry that we
don’t send his message from this
Houre, We take thiz excuse or that
excuse not to. work En the highest
forum in the country, I feel utterly
sorry as well ag unhappy over the
happenings in his House, Al in all
today thsre is only one thing with



467 Clarifications on

. Sttement
which we must aiu oe coucerned, Le.
to take wnis country arvead on LS
economic growin. lf we miss the bus
uwow i wilh be years and years before
we get it again, I adaressed the Asia
Society ‘hardly 10 days back. Every-
iime they compared us with China,
1 told them “You are probably try-
ing to compare a hare with a torioise.
But don't be surprised it
the tortoise wins the race.’ I am gquite
confident that with our  resources,
with our techrnoiogical advantages we
are cdpable of winning that race.
Therefbre, let us hope that instead
of being placed under this agreement,
we will become equal partners in the
global growth which is supposed to
benefit by this agreemeat. I will endd
up by only asking one thing to which
1 hope not the Commegrce Minister but
the hon. Prime Minister will reply.
What steps is the Government plan-
ning to mest the challenge to make
our country self-reliant so that we
take our legitimate place as equal
pariners in the emerging new world
order?

SHRI SUBRAMANIAN SWAMY:
Madam Deputy Chairman, I have got
VEry fow guestions because the issue
is very ciear. The debate is on the
finai Dreft Act of the Uruguay Round
which mistakenly is called the Dunke]
Proposais. There is no proposal from
Dunke]l. Dlunkel was a civil servant
who has retired and gone. To call it
the Dunke] Draft is also an indication
of the extent of ignorance in our pub-
lic ‘debate. As far as India is com-
cerned, the discussion on the final
Draft Act was over as early as in Dec-
ember 1990. Since then, the only
issue that remained wag between the
United States and the EEC, ie orn
the question of agﬁc};].ture_ 1 would
like to say here that whatever India
hag got today ip the final Draft Act
is what T negotiated and got imserted
a=d no{ ong extra word or comma
has heen added since then. It is not
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a reilection on the Commerce Ministel
The iact of the matter is that he ws
nhever & player in that negotiatio
citer December 1990. Now the que
tion is: Are we gaing tp make use ©
the Act when it comeg into force an
the legislations that will have to b
brought belore this House?
wou.d iike to knmow  whether thy
Government has made up its min
regarding the kind of legislation i
wants to bring. The Government na
turally seems to be on the defensiv:
because the ideology of the Congres
Party hag been socjalist eand  suddenk
they find that socialism has falled am
chey have to make a major change. O
course, there are peopie iike Shri Jaipa
Raddy who are relics of the past arguin;
in the cold war language. 3ut the Govern
ment should clearely and  forthrightly
come and say, “We have sipgned thi
agreement and these are the basi
areas in which we zre going to ex
ploit the agreement.” TFor example
in agriculture, for th: first time we
have an opportunity (o link the agrt
cultural economy with  the global
economy and bring about modernisation
By export of fruits, vegetables and
thing: like flowers, you will make a
major change. In fact
product; abroad would feich 7 to &
times what the Indian farmer was
getting within his own market and
this will make a fundamental change.
The question is, what steps does the
Government propose o take to make
India a major agriCultural exporter
now that the subsidies of the Eur
pean economy haye been vastly re-
duced? Similarly, the patent law is
foimg to give uE 2 great advantag-
in tomputer software. What particu-
lar steps,. dees the Government' pro-
pose to take to see that our softwarea
export is not 100 million or 200
million  dpllars. but it  becomes
3 to 4 hillion dellars in a short time?

agricultural
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Finally, what steps is the Govern.
ment going to take to cxplojt the merger
af the MFA. You don’t have to wait for
i1 years as Mr. Vishvjit P. Singh said.
In fact, by 10 yearg the whole thinz would
be incorporated into the GATT rules. Buy
in hetween, in progresssive phasing
oul, you are poing to get an advantage.
But your textile industry is totally
inefficient. It is not going to be in a
positioa to complete with Hong Kong
and South Korea and we will lose
out there completely. unless major invest-
m:ets are made in the textile indus-
try. I would like to know from the
Government what it is going to do in
terms of legislation in the three im-
portant eress in which we' have got
an opening, that is, agricultural ex-
ports, software exports and textiles.
What major steps are you going to
take? I would like the Government
to say that, ‘we have done a RBood
thing’, — not in the Jefeatist langu_
age of Shri Vishvjit P. Singh that
we would have been thrown out, that
we had no choice and that it was
inevitable that we should be pulveris-
ed and therefore, we signed. They
should say that this is a gain for the
country and that the Govyernment is
happy to be a signatory and happy
for having accepted the Draift.

ot mgetar e (Fer2)
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F P FgaITw FT AAWT AT
R ERIE IRt {E TR E i
M, A OWITH FIS AT AGY FLA
T 9T AT g f§ fawear ¥ =@a
5 FT FW AATRT E, THFA
qat gwr omEr 0 FEfag
TEAT T gA TR F EwEr =R
g f& s a3 aR T, S
THEe LT I9F RIS § A
TF A KT GAT WX T T
F A 9T AT ¥ FE A S g
T0F A T oW 9T A AaE
g Wl g fF #7 I wdw aw
e fFar § mowr w2fem w3 #
frasr FEws AW gAR  HIAAIT
Ay o1 fawafeq qet fAqarz | €
7 Agaarg faw g 7, FAlEc s
7 gAR FmA fafarex #gmar 0
AT IFC AW | g AT AT AT
7 Y799 FLAS 2 | TZ ATTRT QAT
Z ) WL AT gHHT 98 I fF 93
UF FACIORAT =faw g & &"
AFT qI@ A FT A 4 | GAE -
TUrA ETHT A RET 3, TATHAAT &
fr == & 7 £ MAfer gL T )
ng W @t Gt g |JiEe R o#T
foafa ot | & =mawr T WS
¥ fgar Agan g 5 g 9gEw A
2 fF a3 a¥ F wilFoas AE OT
g FAT FAT AET & | TA WAV
fag= ST 4 vfaw fF g I9<

¥ Iq 29 ¥ 39 A HEN @ FW §,
TN §HC ¥ IHT F% A4l
FITIT | STHARBGN FT AR A
R g AR A gA O® & | W=
A8 W WAy ! WWT OFOF
Fexy § T 9% qTHA. T@AT 98
F 5 A @ zed HEC € )
T e o w01 94 wal ¥ f& ww
{fefedam T ®Y 99 T FREE ¥
AF F o afge, TAE T FE
qfftafy & | a8 S FOHT @A F
fag sm @ & ag i am &
T EH AR FF W E | U
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T FEAT ATEA 5 A9 FE TN
Fgr 8, wmor feom g % aw fFel &
AW AFT Af AR fawme 3@
g 7 7z wivw 3 F 16 o agl
AT 85 FUT WA F AAHTIAT
F F 99 § TWWC AT T F
T FYHT a¢ 9 € at § o
I A fT § SR ®F 36 FT HIC
e w I E oW faar gar R
5 diwere § w9 & qaifas & 7
aftada gan 5 ot fedee #dia &
IF fqg S =M A wd @
TN 3 feawfer fdw F fag , @
fred of gu  93% fau af @M
9 gHA 77 WA qar w1Ad fafreay
T A 9% 9 @F T, WOR A
I FET [W | FAAT AT FE WA
T at W WIHRT 9T FT Qe aqv
T8 & wm fF ww oFwE g oA
qEAX | FT 9T T IFT § 1 AFEA
SEICIIL U A e G 1
Srgm a7 qF 7 zEfwe F oomd
g0 5 o g feem Bt

5
=
5

I

21

T =gd ¢ ) e Ew
‘r‘qﬁez‘crﬁ?irﬁr e WE &
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FHT SR AR2T THAE frar 0 gEd
W g & wwaF  gam  awnm,
AffERt FgT T S ifew oY
A A9 9T JC@ | T G D
o @9ar g 5 g@ Y daw urgs
FC AT | #7 g faw Wl &
f@ st /wr g9 &@FR 7 U

g 50 NEEZ T (|}IWW) g
FEA 1 THUEF FE N |

JTaAmf® ;. o7 F@ET 9@
AT, AT FHET T TGN qv A
T M JI@ |

= wgoaq faw ;78 @ @
M OFL, AT G TArH |

THE DEPUTY CHAIRMAN: Ask
auestions. That ig better.

SHRI CHATURANAN MISHRA: I am
cxplaining my questions.

TET qA ST T I8 9y T
AFEE grm, fFaem awr gnT s}
I 9w foq sl ¥ S@isT F
WY W 9z F& g foor ar fE
B U L U Sl AU
IR AT ey w1 e R
¥ g & S TRar § Foame
T #ee fFm g 5 S s
AT & 7@ W W frad 9w Y
T faorm o9 77 wew &
=y, IR wAEY 7
i FgT ¢ F @ wwy Qe
RfFdl FT 3FA 1700 @I qT
ST | W gEeTSe AT §
a1 <iwe % gERT 5 RO gReE
T ¥ Iwafem & gifenfon
gl fFgAt 98 SO 7 oA g
® EfF oow A9 § ™ AT g &
FO TV 4o THo AT 301 ST HTCMT
gAY A9 Fgr T oag wg AW )
AT R AT A oFE N femar
difsg fF st & & e fiF
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Io QHo 3T AT 301 foire w2 2w,
9 ar qff wm ! oag wE A
T T’ gAT ¥ g wm o

YR w9t oo @Y gOw
aw Wt Fg W 8, Afwd FE foar
g T g 1 At gw fed guoae =
o fre T @ ] ?

gax e freqmm # am@ 2
IR g9 Wifewg | ifs  fewm
A fAfaw g du F T ¥ 1 I
T ¥ < far ok @ T
TRYE X & | AT U A
fraras & gEve @1 wE@ &
g #@me ( ATTRY ATAA 2,

1

e

FEEY § UF  mmedy @
@D 91, O g0 uEw
AM 1 q I AT gHES
mm%ﬁmwmﬁrmw
TGN, T W @Eed | gl
v fafree 3% s W F 3
X FIN

@ FY Fia | FE g
seF fou arm a9 #oam &
q% sawar ¢ F owiww fafree §
FgT 47 f7 W Q&1  FWT AT A9
FAE T AV ATAH A By A fEAr
a1 fF 9@y FHE FAr Sifwg, e
AT AT FT fa AT00 ¥ @i w

W & | g graEr Ty #ras
fifg ¥ " T A1 ogE T 2

,ﬂ})-ﬂ/
EFY

=

af mffiT agg 9 g dfwg o a
EAIQY OO & 919 A0 wWAT FE
¥ grdwr fr ofsas feeomm  freew
ELA E R £ ) C LUt B g
F fF 97 TR §F @ Ofessw 995

oET A % IEEC LRI N L1

ot 78 € § 7 fasw & w0 3
%rﬁﬁr wq yR&T Jqrodr @1 @y A4,
A wEn 5 oae 5 oAd g

g7
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=t wiea fag wrw T FER

w1 qgUAR fAm - it 8 §
g &, dfFT 99 fawet ¥ T s
A qA W eI AT (wEeTE)

Iamwmta - fase s, s afees
¥ wfgn

A FgUAT faw : dfeq ot A
T @ B, FAEH AR A |

A wq¥r fmg (1w frafaa)
gy FEAEAT B FA ¥ T F

51 WgCA fayw - gay a7 FE.
Yo wwr frar At fs ;0 (cwawra)

TH: DEPUTY CHAIRMAN: Order in
the Fouse.. (Inierrmptions).. Ask your
quasiions,

aY 7IVAA AN w47 g f{
& & 1 THFRF FL F FI99T
AU

asa § 9UHF FA W =AIT
gaq wwg fufeer ¥ o9 faa @Y
9T 1 AT FEY § U F1OATT
FIIHET § | 7 AN 7@ VFF § 1
A T mma &g A1 Fogw A
A, ATFT 5T 7 afee §OfF
g AT THINZ FT T | JE WY FET
war & fr 97 Befae # & wwC
T fRam A ¥ ar 9§ W S
I WIS FY ATEAT FUT | A9 D
TEL FL FT & | AT AT HACA ?
gJo TA. W KT | AT
7t 7 AT S frar # ozam
F fag ? w= difsg I F1 TLEHIT
ar fg | OAER AR @ AL
g, a1 gAad wgr oA F7
geemA wT AW, & FAEr  9E
fpar ? oo wEA F e fare AE
¥ o w0 & F @A WS AE
7g Fa-fafema @ | w9 @ @
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STGH a9 HE-feErfaewd  gem 7
7z Frg-ferfauee #ar € 7 gz g4t
LYY a:g,‘z T AT g W § AN IqE
Feq @ I8 F F q@ AT @I, gEA
A7 TFRT AT FT &R g 0 gufisT
F1 g 77 Fa-ferfom 737 7 g
JEFT AT IO T AFd g 7
yAfewET FwaEr 9 9T AR Fgv
fagT g ?

SHRI SUBRAMANIAN SWAMY. No,

a0

SHRI CHATURANAN MISHRA: Then.
you don’t understand.

SHRI SUBRAMANIAN SWAMY: No,
vou don’t understand.

SHRI CHATURANAN MISHRA:
don’t say, “no, no.”

Then,

SHRI SUBRAMANIAN SWAMY: I i
not cross-retaljation.

SHRI CHATURANAN MISHRA: I: is
cross-retaljation. The final judgment is
cross-retaliation.

TH¥. DEPUTY CHAIRMAN: Chatura-
nan Ji, now you haye taken duite some
rime. Will you please pu; your questions
without indulging in cross-talks?

Y AT 37 fr - JT W UF-UF FIF
g a4 ATR T F MU EE Ww@E)
FIOFTT ATATIT FT IGH S
T fr  FEOAEN F@ETET FY ST
gFdy & AfFT 9aF U Ar gAme
F1 wELT 4, 9T FAT FHAT TF AT
g 0T | AT & qAAT F
fF #ay 3w F1 qare A fEET
FT WA qEEA ¥ FE FRA 0F-
F¥ F FrzEd F I K, F§ AT
fewrgw A 7 Fr war g, AE
Zrrr 1 fafaww Wi Foam #@
#t fewrza wer § fm odEr Znm,
HyT AET  gHIT

¢ mrfeT ® F ATT FEAT AR
T fF A% ¥ AT § o9 qA ST
arg &, 9g eygaar gar} faawdr 2
A ﬂl’r‘gq, frod gw £ R
Fmrgd, T -'-I'E"T TMET HIT AGT
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@g {I® HEH IAAT FEIHT AT
AT IA | AT UF @Y G ar
T g & gfeEi s AR wra
FT AT F4T fagre adf g ) 7T
HIF & AT A AR FE QT E,
A 10 9@z gafafe =T gawr
TF qwdz  @Ifady, v gwrw 10
T §T F WIT IEFT UF O
ELL L G C O O G I
AT, AT TFIIVE FCH 3G AT
AT &F AE AE wEar g
T BT AT AT FIA | -
TraEfeEl FAAAT F oart ¥ srawe
TF 7, TGO IHE FF AT FIfEO

¥ fR7 garAgEr S J SrAer
FIZ AT IFFT AEEAq AT ¥, {19
e T FE a1 frEw wrgagAfa &
urgd FXd A1 WEfErme F agd
qT qiiaarie WL ST qEHIT F
1 a1 fawarg F AT 7 0w QW
F o9nfq wq H{EE W ar § Td
e FwfY v owafg = gt a
TS AL FT IGH Fgq A1 A-
g g | gEfeT § mrod wgaw e
qIFT T FFT A@C | F T JUA
gdagaa g fv  wfaq afdfeafon &
ATT T q87 AT 7, THIIRHT T4
FgT wAreT &, ATFT g Ag W awHw
gfr gy &% 1 U= FT 99
AR FAT F THHT AAHAr fwar
AT TFAT T 1 FAX AAT AT T @S
T TR AR ATO¥ FgAr 8

THE DEPUTY CHAIRMAN: Now,
Mr. Ashok Mitra| I would suggest
that Members should ask pointed
questions only and they wouyld get
pointed answers.

SHRI ASHOK MITRA: Madam, I
am sorry if T sound impeolite. But the
session that we are holding is a bit
like locking the stable door affer the
horse has flown.
fications and we would be given clari-
fications, but a fact cannot be unmade,
and thy facy is that our  Government

We could seek clar- -
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lias abominaoiy surreidered the na-
LiULIS JLETeSES, May e Loy 4 hundied
years. Even so, we would seek clarifi
cationg becauss ine nation musy know
wha! apelogia the Government is fur-
nishing for the way it bas behaved,

So, I come (o my firsg guestion. I
is really a Puzzle to me: Why did the
Government srrendey sp easily and
in such g pathetic manner? The yery
distinct organizational structure of
the GATT provided us an opportu-
nity to bargain and confinug to bargain,

107

because, unlike other  interpational
agencies, GATT does ‘'noy operate
on the basis of majority

and minority shares or gquotas. It
insists on wnanimity; it insist on con-
sengus. All the 100--odd members
must agree. O{herwise, there may be
no agreement, and that was the rea-
son why there was S0 mueh pressure
exerted to have unanimity, everybody
should fal] in line, But we could have
stuck owt. We could have said “No” on
issue of TRIPS, We have quegtions, we
have problems, and we have difficulties.
We could have said that we wanted to
be satisfied and until and as long we
were not satisfied, we would not given
our cengent. And, if we did not giye
our consent, there would have been
no agreement and they would have
rome down on bended knees ra usand
tried to satisfy us a little bit by offe-
ring certain concessigns wor other. I
know how Portugal got 500 million
dollars out of Spain by heolding out
and we eould have held out in such
a manner. I know the question that
hag been raised whether we could
notl have operated in isolation. There
is no guestion of pperating in isola-
tinn berause what would have hap-
pened If we had sald "No”, if we were
obstinate and if we had saig that we
would not sign? Then, In order to . set
in motion the new trde order cash of
the othey members of the GATT would
have tog quit the GATT and set
up a new tradimg organization.

Tha; would have involved a assu-
drawn oug process. And even  assu-
ming that they did set up such a
separate bady at the last moment we
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ourselves could have joined such an
organisation, but in the meanwihile
we could kave foaght, foughy and
fought for our own interests. We
did not do so. And it was extremely
uncharitable on the part of the Com-
meree Minister to allege last week
that we had te do so because 38 other
Third World countries, leq by Argentina.
ratled” sarlier Let us not forget episode
is another unwholesome story, about
who. But let us not get imto that, let
us not begin an intra-mural recri-
minatipn between the Thirq World
countries, Liet us try to draw them
together and no be shown up as
encmies of ong another.

But I come back to my original qu-
esriorn; Why didn’t we use our bar-
gaining counter that we had? As
you knew, the new Director-General
of GATT had visited our country a
few weekg ago, And he szid point-
blank that whatever the reservations
of India abou; TRIPS, about agricul-
ture, about farmers’ rights and other
things, there could be no chenge in
the Text, India wiill have to sign on
tha dotted line, after signing on the
detted line, India might epproach
country ‘A°’, country ‘B’ or country
‘C’ for special benediction. This is
whera I feel s¢ sad. Till Bs long as
we would not have signed, we held a
certain advantage om our gde. They
will eeme to us. They will try to
please us. Now, having signed, we
have to beg of them, listen to you do
snme favour, we ara your obedient
servants, wa alweys listen o you, do
us a favour, Iet us survive, This ldnd
of a situatioh, we ocould have easily
saved ourselyes from: Buwt we did
not.

Next, T wish the Commerce Minis-
ter would enlighten me on the rea-
song for the castles in the air they
are building with regard to the pros-
pocts of agricultural exporhs. Let us
assume Europe reduces subsidy by 20
per cent, But what are the major
agricultural crops where we compete
with Europe? Rice and wheat, The
only area I can think of is, maybe
sugar, the only area where with a
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presumplive decline in subsidies in
EU_IPPC. we migh get some additional
advantage, Nothing beyond ° that.
about textiles, I think my colleague,
Shri Chaturanan Mishra has already
mentioneq that the American Congre-
ssiunal leaders have gome on record
that irrespective of whether the new
internationa) trade structure comes
up or not, the American trade and
tariff laws would remain immaculate;
they would not be disturbed = So,
Special and Super 301 would stay.
That is point number vne. Number
two, most of the assumed reduction
in tariffs or quotas would come at
the fag end of the (ransitional perivd
of ten years. Even when they come,
would we be abls to Sstand in com-
peition with Korea, with China or,
with Japan? 8o, T think, we should
do our arithmetic over and oyer
again, But with this kind of official
optimisin, maybe goes a kind of auto-
suggestion, we try to cheer ourselves
up, lift our morale up. But there fis
no objective ground for cherishing
hope of this a kind. Now, about this
whole business of input and output
subsidieg to agriculture, there are
some calculations and estimates, I
have not seen any calculations where
we have been Informed about
any  detailg of the calculatfons.
You say that we should mot worry
because we have not, recent vears,
offered any subsidy bevond 10 per
cent 'tg our farmers. In fact vou sav
that ‘what you are offering is nega-
tive subsidy. T am not used to the
sophisticated  Ianpuage of the Com-
meree or the Finance Minister. 1In
my simple ‘understanding, negative
subsidy means taxation. Are we seri-
ously suggestivz that we are faxine
our agriculture? TIs thet the veality?

Again, what are your prices?
There is ho use sticking tp one set
of prices. Are the prices you are
calculating based on border prices of
jnternatiemal prices or are they do-
mestic prices in Hissar or Belgaum
or some other place T the country?
There corld  be arithmetic exer-
cises and arithmetic exereises, but
we cannot delude ourselves by offer-
ing some figures just for the sake of
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offering figures because we ha
already  surrderred.,. Our - cs
’and looking_ for apologies,

I wang (o put ..a very pointed -gu
tion. Suppose there.is a crop.failu
in the country five or ten years hen
and the prices of basic eareals sho
up to Hs, 40 or Rs. 50 per kg. Wou
you not be bound by this Agreeme
to offer a subsidy of only Rs. 4.
Rs. 5 per kg, to our grower: s th
the average Indian consumer—(l
millons in the countryside—wou
be forced to buy wheat or rice
Rs. 35 per kg? Is that the regim
that is being wushered in through-
with apologies - to  Shri Subramania
Swamy—the Dunkel Draft? (Tim
bell),, The Commerce Minister hit
self has admitted that on TRIPS I
has drawn a blank, but he has n
told the country as to what are th
implications of this drawing a blank
Is it not true that as a consequenc
for the next twenty years, even 1l
definitely, we can forget technolog
cal development we can forget th
induction  adaptive technology? Wit
this total moratorium on both th
product and process patents, whe
would happen is that we  would b
totally let down our technologists
our scientists would be stymied whil
trying to adap; any new technology
If, for example, these propesals wer
enforced some decades Dback, ther
would have been no Japan. Japa
developed on the basis of adaptiv
technology., What  TRIPS is trying t
enforce is to put a blanket ban ol
this type of adaptive techmology. T
this sphere, we row have to follov
the lead of 'the imperialists and th
colonialists. Whatever they offer t
us we have to accept at the pric
they offer to us and we have
right to be original,  no right 1o be
adaptive. Am T right, or am 1 wrong

PHF, DEPUTY CHAIRMAN: Thanl
v, Can ] -call- the next speaker.

SHRI ASHOK MITRA- My fina
guestion is 'to the Prime Ministe:
himself I remember, on the last da
of the Monsoon Session, the Prim

‘Minister made it clear that he dic

not feel congrained to take the prio
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permission of Parliament because the
Dunkel Draft was an international
treaty. Can he put his hand to his
heart and say ‘that this is just an
ordinary external {reaty involving
only the external relationship bet-
Wween our country and foreign count-
ries? This is a (reaty which ivolves
the fundamentals of vur polity and
our economy. It involves gur produc-
tion structure, It involves our dis-
tribution structure. It involves our
pricing structure. Therefore, can he
say that on mtters of production, on
matters of pricin© and on matters of
distribution, Parliament should have
no say? Even if you forget about
this particular problem, there is the
problem of the standing Committee,
which has been snubbed truly and
properly, The Government has in-
formed the Standing Committee and
the nation what it thinks of this kind
of Commitiees—committees are there
for the sake of committees, the Go-
vernment got in one direction and
the committees in another direc-
tion. But you still have to come
back to Parliament to Patents Act.
How do you presume that Parlia-
ment will go along with you? There
are still some patrioty left even in
your party who might protest against
this recolonisation of the land. What
will you do?

THE DEPUTY CHAIRMAN: Mitra,
please put questions. Or if you have
finished, I will call another speaker.

SHRI ASHOK MITRA.: 1 will take
exactly two minutes. If the Prime
Minijster ~ allows me a couple of
minutes. . ..

THE DEPUTY CHAIRMAN: It is
the Deputy Chajrman, nat the Prime
Minjster, who has to allow.

THE PRIME MINISTER (SHRI
NARASIMHA RAO): Kindly yield
for half a minute. I have never said
anything which he just nmow said I
saifl in Lok Sabha at some time, I
do not recall; and it is not my inten-
tion to ever say, that in thesc mat-
ters or in =~ rhatters concerning’ 'the
nation’ the Parliament shall have no
sdy: TNEeVer,
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SHRI ASHOK M:[T‘RA 1 remember
this as the stafement of the Prime
Minister as reported in the press. It
was reported that he did not feek
that prior consultation of Parliamesnt
was necessary’ for canymg on with
the GATT negotiations. Anyway,
that 1s all fair enough,

THE DEPUTY CHAIRMAN: Mr.
Mitra, I have to call other people.
You have made a long speech on
this subject. This is' a clarification
and we have to be brief.

SHRI ASHOK MITRA: Am I hurt-
ing anybody? Just twg sentences.

THE DEPUTY CH.AIBM.A.N; It 1s
not 'the guestion of hurting, We have
to work within a certain time-limit_

SHRI RAJNI RANJAN SAHU
(Bihar): He has been a Member of
the Standing Parliamentary Commi-
ttee, but he has never attended a
meeting. He has not attended single
meeting,

SHRI S. JAIPAL REDDY; Not
only did he atiend some mootings, he
attended a number of meetings.

SHRI ASHOK MITRA. The Gove-
ronmernt knew that the GATT negotia-
tions involved States‘ rights involved
constitutional issues. Why did the
Prime Minister ypot convene the
National

Council What will happen ¥ Ovimas
says, no, Bengal says, no; Bihar says;
no; U‘ttar Pradesh says, no; and T
would add Rajasthan says, no, Tamil
Nadu say, no? Where will the mgue
end? I will repedt what my colleague
said, shall he march troops to the
States of Indiz orshall he dedide to
promulagte article 356 over a large
part of the country in order to enforce
this charter of total surrender to
forelgners. :

SHRI JAGESH': DESAI’  (Maha-
rashtra) ; -Maam-"Deputy Chairman,
till recent past three of the developing
countriés; "India, Brazl and- Argen-
tiha, feught for - the cause of allthe
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developing countriecs on  various

forumg of the world. [ was in Geneva
in 1887 in the Unijted Nations Trade
and Development Conference ang 1
saw that’ these three countries were
leading and trying to fight all the
causeg of the developing coumteris. But
Madam, unfortunately, Argentina
and Brazil, for their own domestic
reasons, because of the financiak
organisations of the Super power.
they succumbed to the pressure.
But Indi; remaiped firm, stoog the
ground and tried its best to  get
whateyer concessions were possible
in this regard at this Comference. I
am very happy thag our Government
and our Chief Negotiator did  their
best for the interests of the develop-
ing countries and we have seen that
many concessions were given after
that kind of negotiations, I will point
out two, I have gone through the
Standing Committee report.  They
were very much wouiried about the
finandial sector services. Super Pow-
erz and developed countries wanted
these serviceg to be incdudeq in the
GATT agreement, hut because of the
pressure of countries like India, #t
hag not been included, And that was
one of the planks on which the
Standing Committse  has given its
report. As regards foreign invest-
ment, there also we have taken care
that our ceuntry’s sovereignty would
remain. Wherever we think that
foreign .inyeatment is. in the interests
of the country, we shall invite it on
our own terms and conditions, and if
they have to send out remitances be-
cause of profit, then we can put ex-

port performence alsp as a condition.

We have taken all these steps to see
that our interests ere. preserved.

One of the biggest achievements—
and I mus; compliment our Commer-
ce Minister and our negotiating team
—1is regarding non-product ang pro-
duct subsidies Iike = fertilizérs, credit
facilities water ‘and- wlectricity  at
present, according to the calculations
of 1986-1999, we have a (eficit of
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Rs. 19,000 crores. As regards product
specific subsidy, except in three items
it is mostly negacdiyve Now both
will be combined and, as such, for
years to come we shall be able to
give subsidy to our farmers so that
tbey can produce at a price which
they can afford.

Again, regarding BOP I would like
to get it clear from the  Minister:
What do you mean by BOP? Is it
only on trade account? Is it only on
account of ewport and import, that
is, current acccunt, or do you have
to add fo that the instalments of
the debts you have taken and the
interest you have to pay? Is that to
be added or not? If that has to be
added—according fo my perception
thay has to be added—then for years
10 come we shall be under the ex-
change cover and, as such the ques-
tion of improting foodgrains will not
arise. That is my perception.

Regarding textiles, since 20 years
we have been fighting that the
quota regime should be  aholished.
We are now succesgful thar after 10
years it wiill be abolished. And they
wanted accesg to their own textiles
but we did not give way, Only in-
dusrial textiles will be allowed. Se
I would like to know from the hon.
Ministtr how much at present we are
snporting as industrial textiles and
how much we are exporting, that
is garments and textiles, and In
future tg what extent we shall re-
quire these industrial textiles. If that
is given to the House, people will
understand as to what extent  we
have benéfited from this kind of an
agreement, Ag such, I demand of the
Minijster that this figure should be
given to us. Lastly,, Madam, I
would talk about services We have
not allowed the flnancial sector to
coma in, It iz not part of GATT.
But, 8s far &g technicians and skilled
labour are concerned there-we shall
be able to send many of obur people
outside the ecountry. . (Inierrup-
tions) .. At present many are going
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out and because of that we are gett-
ing remittances from abroad, Now
there will be a wider scope and that
will help ug as regards building up
of our foreign exchange reserves,
And thig is one of the best efforts
that our Government has made.
Earlier | had some misconceptions
about this but when I have gone in
details  through the report, I am
convinced that under the circumstances
there cannot be any better concesdions
than 'what we have obtained. So, on be-
half of the people vf the country I

compliment the Goverr.ment on this
GATT agreement,
SHRI KAMAL MORAFKA (Rajas-

than). Madam: 1 will nnt take much

time Most of the relevant points
Lave alreads DLeen nuede. I would
‘mention only two or three small

points for the attention of the Minis-
{er.

First, I want to know wherher itis
not a fact that this is the first agree-
ment that we are entering into, which
goes beyond the border, All trade
agreements till today hava restricted
themselveg to the tariff border, Is it
not the first agreemeny which  goes
into the interior of the country? We
on this side may be using very strong
language when we say that you have
surrendered the sovereignty of the
country or that the country's indep-
endence is in danger, but w= do feel
that vur sovereign right as an inde-
pendent nation has been affected to
that extent. I woulg like to know
from the Commerce Minister whet-
‘her if my percepfion is  correct, it
was not correct to take the country
into eonfidence and build up public
opinion, My friend, Mr Vishvjit P.
‘Singh, has said that much of what
we are saying is on the basis of mis-
conception. Tt may be frue, bur who
is responsible for the misconcep-
tion? Wver since the Dunkel draft
came, why has the Government of
India not given wide publcity in the
form of question and answer? After
-all, you know most of the questions
which are of concern to us. You have
seen that mvbst of the Members are
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repeating the same questions. It could
have been in the simple question-aind
answer way for the ordinary, com-
mon man to understand, for all ofus
to understand, what exactly it iovol-
ves for the country, what the Gov-
ernment’s point of view ig on why
it thinks it should be commended. L
think much of this discussion could
have been simplified. I vwould like
to know from the Minister whether
this is not a far-reaching agreement
in the sense that it does involve in-
ternal decision-making of the count-
ry and the Government of India and
1o that extent vbur position has been
compromised.

Then, on the agricultural sector I
want to mention two points, I under-

stand that there is mow a ceillng of
10 per cent on  subsidy. Dioes this
mean only direct subsidiey ke

lower electricity tariff, irrigmtiom,
irrigation concessions, fe . Bub~

sidies and the input subsidies or only
the direct subsidy? The Govern-
ment's viewpoint bs that our present
subsidy is only two, three per cent.
My friend Dr. Ashok Mitra, said
that there is one from of opinion
that there Iis a negative subsidy. T
do not want to get into an argument
on the varibug shades of farmers’
opinion. There is Mr  Bhupinder
Mannh. There ig Dr. Nanjundaswamy
in Karnateka T don’t wang to get
ino that argument. I would like to
know from the Government what, 1'_11
the opinion of the Government, —Ehe
level of the subsidy is today, Whll‘.'.h
would guallfy as subsidy under this
new arrangement. What is our pre-
sent level when we take into account
whatever fis included in what they
call 10 per cent? Secondly. is there
any commitment for mmpj_lhory im-
port? There i a feeling that 3 per
ceny import would become comoulso-
v T want to put on record rhat Mrs,
Tndira Gandhi . made this .ocountry
self_sufficient in foodgrafns. It iz ene
of the greatest acl'lléVe;nhnﬁs that
onesixth of e humanity Is growing
its own food. T don’t share the per-
ception that we are one of the 117
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unique. I do feel that just as in the
case of the NPT, India can take a
stand whith ‘we feel 'to be morally
correct and we can brave it out, The
third world countries are lobking to
us for leadership, The leadership
was given by Jawaharlal Nehru and
Indira Gandhi. There is no reason for
us to feel diffident today.

That aparf, on import, suppose we
take a conscioug decision tha; for the
next ten, twenty years we don’t want
to impor¢ a single kilogram of food-
grains, Does this new agreement in
any way hamper that decision? I
wan't a clear-cut answer to this.

The third is about the matter of
interpretation on what constitutes the
10 per cent,- wha; exactly the Text
meang etc. Apart from the Text
which has been circulated, are there
-other binding documents with the
Government of India which it is go-
ing to sign, or does the interpreta-
tion depend on the GATT bureauc-
raté? It is not binding on anybody.
Bureaucrats come and go, Everybody
gives his own interpretation, A
from the Textp that has been circula-
ted, are there annexures or other
documents which give a clear inter-
pretation of what subgidy constitu-
tes? Is there a definition sheet, or will
that be a matter of opinion?

These are my only, limited points.
I will be happy if the Commerce
Minlister would reply to these.

=Y wier Tag w7 : A=W, Tug
m%mwﬂmqgg
ﬁ‘Tﬁ!ﬁ' mﬁaﬂmmwgg
fr vt farer W@ &, 0 TR Fex
§ wEfar mm @ eT® av g7
AT A AT wwfed
T OAfes aafedt § 9 A% & i
¥ Rt qiltfes wafedt oy
TER | AT ¥ o A wa-
ﬁ'ﬂ%ﬂwvﬁzw&amﬁm Sid

6.00 p-M-

4|, A
zliﬂ

ag
50 @z "l § | - gE f=
=t qT atfer gafady & T 7
I g e T g fF ogmEa F
FoT &t gwifex gafast 1 0% @
qg areqs § gAufwfguse g fet
1 Sl g, fFamEt w1 AE S g
0y & oot ¥ Ao /IfEE A7
Tq F T & 5 oo fawen W=
gafasr &1 9T ¥\ FTHE Fy Iay
Fgr Tar & f¥oag fasd v @+-
fay ¢ | 3y ¥ ag  sAcfefaose
faqdl WEFHE F1 AT T 1 ag
G FT TgT FH 09T g | AT ST
gafaetr st § gawr Jfmar of fean
T 1 sat gACfERfaTE g ge A
st wifer @Afast & @A g
zafae T Gt S Faraw R 99
qger W I8 faat ¥ wwr stfge M@
¥ Ffrg w3fadt uw FF9 S
¥ @ mr ogEn Adfe mafgd
Fzgar TeT fFaml ¥ 3@ T v

T § A 99+ Iqmar A8 =i
MR T=681 981 «0ar &, U qal
Fr, m® mrdr g fF et foras)
“('T@'Elﬁ' T FET &,99TT I AT
T & fFa® o F fog gur #%
IR 50 OTX@Z Aafzg gafady =
g ? oo WY mg Fad fF dy ar
IW A TV TFIE T T UF AR
TF FT  THIFE gaT § AT gEx
T 1 FT gFIS= grav g fae
FEr A YR AT OF T OETSE
ag@ﬂ'ria‘rzwhr%qgﬁ{ar

ﬁa@ﬁm*ﬁ%ﬁqg‘mi
T AT a&FT T trma‘rqrﬂr{
F 7 et Wi oA, 9T fFET
®T TRET  GIfEGST 5.2 qE@ET L
z_atrv:a'au'rfﬁa’r% Tg 94T

|mm%ww




qE S, TFEIT Sggy w1 A
S § W I A wwAr ]
& T F FqT A fem qaEIsy
Y ar g ST g Al T IHEHT
TET TEA TT AG GSAT, FeAT H
FIT A qET AT IHT THFRTE
stgga qT g q¥ 7

WA qg W Adfed  gafqeE)
zACEfaoe e Wat F G w6
T ¥ a1 TUARRRAGE sty sSreer 1
Fer wE ¥, ™E FT FAfevH 7
zad fawes WA= g T fFam
F1 FE FTA AR T & FE AN
F1 GFE A TFAT § OF g T
NTF FL F | AT FAT AT TR ST
F 5 @8 FEfeoT g1 AR
FrfewT St @ a8 FoqX F (@€
W1 F=\T gar § A Sega F Ay
§1 o8l KT & | T FEAeaT 71
@ @ W & a1 #FT W gad
g=L Wl UAIE FLT, FET T TATS
FH W T@E T, TR AT AT
FAAfEMA TArs: FU A THRtqa
Y agET &0 7 JEa g1 § qg T
atgar g fF uwmatd 9T ot WeFmEa
M @, FAT I AL GO 'ﬁ'lT"T ? g
F3T @0 7@ 2 R I oS
FF  gW HI% Aex G 97 fF
FEA ¥ THEEIEA AT FC SO
#ifF FA THAT FiET T AT
FIE F AN T FOH  TI FEC
FATE & 1w H 0 GEAT FIA A
g & 7 e 30 wdtww uw
T FI0 7 g1 AW SIREH
E S B R iﬁfﬁ ? o i wE-
7 FT W AW Tag Sar § o A
aifgd a1 faw &@dr FT oFEqT -

117 DBE. 1993]

[ ———
— I

by Minister 490

AAfEw g % T FT NeFyy
a’rfmﬁﬁaargq'rwm
111? aF W §W ] 7 ilﬁ

e fisges A AT A Ao
A HTW P IR E = L
FAEE | SEE F watEs
ooy & 7g #gw § 5 W
wEE AATE T | @R o
Tg 9@ f§ AEY f9uE w &g
For ¥ far, wifF 9em g o
7Z AW A T g iR feemesnT
F @A | l;r g WSTA FT kT
™HY FA a?r T qifearie A FITLHr
0 T4 A™T I A AE AT
ar #= AgT wraa v

sqqWafd - 99 §RE ST |
=t Wi fag 9 a0, ¥ ) arede
A FIIQT E, T I FT @ 2
AT, TMFEAT TISTE F1 TG F7
¥ SHT WE AT ot qrsfgar @
PERERUIC I ICE I T sh-(&sn—.r,
2, &€ A qH FY wF wANS
gl g AT I oAEg A AW W
A1 A A wWEw Faw § wigr
FET FT  TH TESHIA-JIIAAT -7,
TH gAT gfAaT FT S W ag wra
¥ AfFw ag FAT Fw growdr #
wifs g FdAfeww & g ST g
IEN g 189 FT A | q Fiing
& WA F FT 7T Z, UHikeTET
T FT 1 I@FT F fmar Bl
atF  FAETT &7 T FTIT
THRTAT T BT IERT &7 fpav
S AT A& AT JTEATT ¥ o5
T A TEREe WA we 2 e
e & 3%, ag Fif At
Frast S agr g od 2 o=

-

a1 A1 Tifegsma . & fRaa & 3w



Clarifications on
Statement
Tg "9l IS &S A g0 A9 qwa,
HEY ¥ T K S ORI &FTEe
TEAT &, 99 EFEE d @a F qar
F A R THREM AT §, 9
afew afafed) s wgr sm@r § @
Ig¥ oS ORTEE S oF oI
fggd ) ¥ 3 F fFEAW F
g9q ¥ T AR FH 9 g 7
ey f7 & e & sfawr =
9 TEH AT g Sfaw oE
Tof & | sfaw AEY g1 @war 21
A FT ST g 4 IR d 526
wyr ¥ fggma & g WO dR O
AFT TR0 FT foaT, FgEianm meET
ot sEaaTe gen fw aEr S Agy
ERT MR W1 WEX & T@w FAT
CIS i B A R AN -
i ¥ fFEWl #Y O AmER dew
F Twwa  geit Og U@ sfaw F
aay W-gead WY @ SO FT FEA

@M BRI 4T a1g< g1 grm 7
Sgawiafs : % ¢ g A7 E |
AT FIH gl 98 forq 7, o 0
qIE AT AT
=Y w7 fog Wiw A=W,

T FE § | I AT AT H
FEAT NS qF ST AE §
ar g TE ¥ §9 FqEE T
ET ¥ urar @ a1 qE_THE wFaT

491’

i

¥ Iy wa ¥ oag o
fagaTedT™  ®'  JW & g HeSl
g B | fEA nga*rmﬁs
W TR aF W W F oady d

W@_‘*"ﬁ,,ﬂza_ﬂﬂ =
3 qmad
N

you for your consideration, NeXi,
Dr. Narreddy Thulasi Reddy. Dr. Re-
ddy, I hope as usual you will also
be very considera’z,

.- [RAJYA SABHA]
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DR.. N. THULASI REDDY (
dhra Pradesh): Madam Dep
Chairman, these are the days of
consumers and nog¢ of the traders. P
viously traders used to dictate ter
to the consumers. Nowadays,

consumers are . dictating terms
the traders. With the crore comsu
ers we acted effectively a

efficiently in the GATT negotiiatio
the developed countries woulg h:
fallen ar our feer, But our Gove:
ment had miserably failed in 1
GATT negotiations, Anyhow, let |
genes be bygones. Being a doctor,

would like to ask only one clarifi
tion with regard to drugs. After |
GATT agreement, the prices of m
of the medidines will rise seve
tfimes in the near future, They w
not be within the reach wf the co:
mon man and most of the peo
will die due to common diseases.

would like to know whether
Government will consider this as

bonanza for controlling populati
explosion. If it is not so, what ste
is the Government going to talte
bring the medicines within the rea
of the common man? This is the or
clarification which I wanted to set

SHRI TINDIVANAM G. VENK!/
RAMAN (Tamil Nadu): Madam,
shall try to be brief, Madam Depu
Chairman, firsy of all, I would Ik
to go through the statement giv
by the Commerce Minister. At paj
3, he has stated and I quote: “Whi
India had initially not been in favou
of inclusion of Trade Related Intellec
ual Promerty Rights in the scopr

the Urvlguay. Roung is ha
ultimately % go along  with th
rest of the world community,

T would like to know at what ooint |
“ime this had dawned upon the Govel
mzn¢ of India.

I further quote: ® A country like ou
which does not presently recognize prc
duct patents ia the field of drugss. foc
products and chemijcals, has been allowe
a transition period of 10 years for est:
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blishing a product patem¢ regime for such
items. If we were to opt out of the
pew agreement, the possibilicy of our
major trading partners insisting upon a
much earljer introduction of product
pstenty on the threat of imposition
of  restrictions on the export of our
goods into thejr markets cannot be ruled
oui, Members may be aware that
under such pressure some  developing
countries very recently decided to intro-
duce an entirely new patent regiume in
accordance with the wishes of some de-
veloped  coumtries to safeguard
their market accesg; to  those
countries.” I would like to
know whether due ;o that pressuze also,
Indja js of the opimion (o amerd  the
Patents Act. I would iike to put a few
questiong in respect of the Patemts Act.
Do you propose to retain process patent

or product patent? The life of a patent
varies from five years ;0 Seven years ac-
cording to the Indian Patents Act. The
DD prOstﬁ to extend it to . twenty
years. Whit is your final proposal and
what have they accepted? The proposed
conditions regarding compulsory licences
are so rigorous 2s would rule out aufo-
matic grant of licences. Do you propose
to amend it or you will leave it as it is?

Then the reversal of burden of proof is
a most important thing. Suppose, a
complaint is there, the burden of proof,
under the umiversal judicial system, is
that the accused can alwavs be presumed
to be innocent, But here the burden is
on the accused to prove his innocence.
Do you propose to amend this? On which
date and at what time Iudia has gjven
rreen signal to sign the Dunkel draft?
On which date and af what time  the
Parliamentar,;  Standing Committee on
Commerca submiterd its final report? Did
you have time to go through the report?
T think you have not been able to do
so.  You have submitted it in the man-
ner in which the question papers are
aiven in the examination hall. We have
received it only this afterboon and we
were not abje to go through it. Frankly
speaking, we have just skipped over that
Wha iz the time lag? Have you comsi-
dered it? That is the impression which
this House has got. Even before going
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‘through the Stnnding C’Iommlttees report,
you have given the green signal. What

15 the answer Df thé © Minister?

(SHRI PRANAB MUK.HERJ'EE) How
many more names of the Members arg
there? | &

THE DEPUTY CHAIRMAN: That is
the last speaker. I think the last ques-
tion he is putting.

SHRI TINDIVANAM G. VENKAT-
RAMAN: Madam, it is such a biz affajr.

People have taken 20 mjnutes, 30 minu-
tes.

THE DEPUTY CHAIRMAN. No, no
I am not talking to you. I am talikog
to the Commerce Minister. He asked me
how many more people are there.

SHRI TINDIVANAM G. VENKAT-
RAMAN: You allow me five minutes.
Just for reference I am going through jt.
1 cannot memorise everything.

THE DEPUTY CHAIRMAN: I am not
referring to you.

SHRI TINDIVANAM G. VENKAT-
RAMAN: T am sorry, Madam.

Regzrding  agriculture, what gains,
India thinks, will it have? What is the
percentage of trade agreement?  What
is the outtun of this foreign exchange
earning? Wha: is:it you havg taken into
consid=ration? Whai is your guesc-work?
I want to know ali chese things.

Regarding textiles also, you have pro-
nosed certajn things. Generally, I can
put questions, but since you have pro-
posed many things, I want to know what
!> proposals are that have been agreed
to and pat into  writing. Orally “yes,
this is accezpted, that is accepted”, this
won't do, The zgreement is on ‘take-it
or leave-i- basis. What are the terms
and conditions laid down? How have
they cemmitted? You must have sugges-
ted o many things. I would like to
know whether there i any written com-
mitment to the Uroguay proposals that
India will be given this and that.

And fipally, I would like to know whe-
ther the Government of India has taken
into consideration the overall impact of
signing this Agreement It has taken into



cousideration only that pary which sup-
ports the contention, namely, signing, but
i has pot taken into consideration the
overall effectg of surredesing our sovert-
dgnity; that s why Wh]lc'édﬂcludlﬁg I
‘want to particularly mention here a
saying, “Dony cry over spilt milk  but,
anyway, we arc made to tp cry over spilt
mijlk.

THE DEPUTY CHAIRMAN: I have
8ot lots of mames of Members here, There
are nameg of Members from the Congress
Party ang also from the Opposition. Mr.
Singla has given his name, Mr. Ahula-
walia, Mr. Sahu and so many others
have also given their names. Now, I think
it is very late in  the evening. We
should ask the  Commerce Minjster to
«clarify the points.

SHRI PRANAB MUKHERIJEE: Ma-
dam Deputy Chairman, I am grateful
to the Members wno have sought clari-
ficaitons and have provided me an opp-
ortunity to clarify some of the points
Which require some clarification.

First, I would like to mention in res-
pect of the format which we are djscus-
sing. As I mentioned earlier, I am repea-
ting ‘it that the position is not that we
have signed something. So far as GATT
negoiations which siarted in September,
1986, are concerned the Group of Minis-
ters representing the contracting parties
here in this country appointed an official
negojating team and that official nego-
tiating team was giver a deadling by
which they were tp conclude their ‘negot-
iations. They had concluded
their negotiations on the 15th
of December, and,( thereafter, if
would be given to the Group of Ministers.
But the negotiations are over. The Group
of Ministers would work out th. modali-
iies for ratification within the year 1994,
And if a country accepis it by ratification,
it will be operative from the 1st of Janu-
ary, 1995. Now the very fact that it has
taken so long a time—7 years and  at
sors paint of time it appeared that the
who!- negotiation might collapse and
then again the negotiations mot revived,
clearly indicates that there were large

contentions issues which required a goodr

deal of time and consideration, give and
take, for the various countries to veach

some sort of conclusipe - A ques-
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tion has'* been raised whether i
could pave been extended further. Ac
cording to our assessment ‘no. It reache
a breaking point. It reached a breaking
poin; and, as per te:hmcallnes we coulk
have Hfucked it. " 'In that ‘case we ghouly
have taken the risk of bemg 150lated
This fact has to be kep; in view.

SHRI 5. JAIPAL
could have waited.

REDDY: But yo

' SHRI" PRANAB MUKHERJEE: Yo
have' spoker.  You have made you
observaitons. Now parljamentary cour
tesy demands that I must make my ob
servations.

Therefore, the question of bargajnin
does not arise. It is true we did agree
We did no;y want earlier thar the juris
diction of GATT  should be expanded
But it expanded and all ofher countrie:
agreed to it. When you talk of sur
rendering sovereignty, do lyou  mean
jusy for the time being assuming tha
everything went wrong, thatallthe 117
countries have surrendred their sgvereigs
rights. Do you want to say that none o
them considered it? Or ig it a fact tha
in an international mnegotiation wher
there are varioug conflicting interests o
countries are concerned them 1is alway
giev and (ake. I would not like to men
tion the names of the countries becaus
it wouid not be proper on my part; bu
it may happen in the areas of textiles—
certain countries may not like India . t
have a larper access in textiles, as we an
almost mear the ceiling.  Thercfore, i
we remin ay that level, it may help ther
to expand their esports. So, as it a
ways happens in tnternational apreements
therz is a scope for taking and giving
In ceriain areas we have to trade on an
in certain areas we have to trade off
That is exactly what we have done. No
what is the gain? Wha: have we achiey
ed? We have achieved that all the com
racting parties will be extended ‘MUE
Favoured Nation treatment automatica
ly. Whap is GATTT We are discussin
GATT. We are not discussing any othe
instrument. GATT was conceived, GAT"
was meant for creating a liberal tradim
atmospnere. The mandate of GATT ii
to clear liberalism, to remove prote
tionism, fo remove fiscal protectionism
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to review tariffs to create an atmosphere

for libéral trade. If, according to some

ideological concept, fiberalism o trade,
liberalism in ecopomic policy, are djrty
‘words, surely you can say. “I don't accept
‘GATT”. When we have assumed that po-

sition we have a view.. (Interruptions).

THE DEPUTY CHAIRMAN: Please.
I don’t accept anmybody's interruption
because he did not interrupg You.

SHRI PRANABR MUKHERIEE: that
‘GATT should expand it. We assumed that
GATT should create a more liberal at-
mosphere.  Undoubtedly, a more libe-
ral atmosphere has been created with the!
reduction of rate of duties, by the remo-
val of physical constrainis on imports and
exports. Therefore, you can take advan-
tage of that liberal atmosphere.

Now when I talk of the question of
expansion of exports somehody challenged
me, “What is your basis? It is net very
difficult to make some calculations. Last
year :+he world trade wag to the rfune of
three thousand and eight hundred billion
U.S. dollars. According to UNCTAD’s
latest  assessment for 1933 the world
trade may grow around 6.2 per cent.
Now if I just make a simple arilthmeic
calculation. I find that the generation of
‘additional volume in world trade may be
in the neighbourhood of 400 to 470 bil-
lion U, S. dollars. Now if I compute
my share at the existing level, 1 am
arriving at g figure of 1.5 to 2 billjon
US. dollars. T have just made a rough
calculation, It is not a very definite
one. If 20 per cent of this turnover
goes to generation of cmployment, the
generation of employment will be 7,00,000
in one vear. In many other areas we shall
have to compate.

SHRI CHATURANAN MISHRA: How
much retrenchment will take place?

SHRI PRANAB MUKHERIJEE: In
many other areas we shall have to
compute. The question is: How much
retrenchment would take place?
(Interruptions). ’
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THE DEPUTY CHAIRMAN: Please,
no interruptions. No cross-talks, please.
1 wouldn’t permit

SHRI PRANAB MUKHERIJEE: Re-
trenchment comes if therc is a closure of
the  industriea  Retrenchmen;  will
be fthere if indigenows  prodects
are not sold and it thes; indiven-
ous products are Teplaced by liberalised
import 6f goods. But what is the fact?
The fact is, in the trade figure of the
first efght months of the current finan-
cial our trade gap has been reduced
from 2.2 billion U§S dollars to 560
million US dollars. The policy is libera-
lised import policy and physical cons-
trains have heen removed from imports
as we know that 90 per cent of our
imports are limited commodities, like
petroleurn  products, fertilizer, capital
goods, etc. At ong point of time we used
to import a substantial gquantum of edi-
ble oil—that hag been reduceq we also
import industrial raw materials. The guan-
tum of non-essential imports in the over-
all import basket is extremely lmited.
This myth has been exploded that if the
liberalised impert policy is resorted to
there will be sudden spurt in imports. It
has not taken place. Of course, I am
not jumping to conclusions. T would like
to watch more but the trend of the
first eight months is positive. Here two
or three major questions were faised.
One question was: What is the improve-
ment in the MFA? The hon. Members
are fully aware of it. They are knowled-
geable persons. Is it mot a fact that for
the last 20 years it has been almost one-
point programme of the developing coun-
tries? Somehow to make the developed
countrie agreeable. that there should be
integration of textiles. The Tokyo Round
of discussion flatly refused 1it. Tt was
even deided that'unless the pending
issues of Tokyo Round were settled.
there would be no renegotiaffons. Tt did
not materialise. At least in this agreement
vou have pot a definate period of 10
years. at the end of which there will bte
intezration.  Yes, it may happen.  as
somebody was saying, that some coun-
tries are combining. I would not like to
mention the hame of the connfry. But
certain developed countries may combine.
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But mere combination iz wot geing to
help, or harm if we are/mot in a position
to compete. That has to be done. That
is the pre-condiiton. Upless we improve
our efficiency, our goods and services be-
come competitive, no multilateral or uni-
lateral or bilateral trading mechanism
can help ‘us. Now I come to the gques-
tion of intégration. I know that in the
first 10 years it would be 51 per cent
and balance 1 per cent would be in
the 10th year. That is a fact. But impro-
vement is there improvement in the sense
that in the earlier ronnd of negotiations
they were not even prepared tg fix a
time-frame for the integration of textiles.
In this round we have been able to do
it. We have also been able to resist the
demand, of further expension of transi-
tion period from 10 years to 15 years.

Another question was raised and un-
fortunately they were trying to read too
muh into the statement of the Finance
Minister I made two contentions in re-
gard to the wobligatory access of agricul-
tura] products to Indian marekts. So long
as we are covered by the BOP, there is
mo question of allowing imports. Whaf
Finance Minister said was, “Yes, wel
have improved our BOP  position from
where we were. We have reached a stage
where, we my like it or we may not like
it, but the hard fact is that we had to
pledge pold to get a few hundred million
dollars to overcome the crisis.” T havel
full sympathy with the then Finance
Minister, because it was almost manage-
ment on a day-to-day-basis and hour-to-
hour basis. Today surely we have im-
proved over that pofition. We have no
doubt about 1t. I myself have indicated
in the Eighth Plan Document tha: if we
want to the type of crisis with which we
were confronted then, we mus: ensure a
situation where our externaj supsorts
are reflected in the curreny account de-
ficit which should not go beyond 1.6
per cent of the GDP, in absalute terms
22 biliion US dollars.  Therefore my
con‘ention is we are going to have B.O.P:
cover. But even assuming, for the time
being  that there &5 ng BOP covir,
what are you going to do? Then there is
the tariff protection. The (arifi which
we have placed and which, has been re-
cognised and which has been accepted is
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100 per cent for cereals, 150 per ce
for the processed sgricultura] product
300 per cent for edible oils. Is is possib
for anybody to import agricultural pr
ducts by paying duties at these levels ar
also compete with indigenous agricultur
produits?

SHRI 5. JAIPAL REDDY: If yc
yield, firstly, we would Iike to know |
to what is the prevailing definilion
BOP under the Text; secondly, in rega
to traiff that you are referring to w
were talking a lot about our agucuitur
exports, but those countries can als
resort to the same techniques:

SHRI PRANAB MUKHERJEE: if yo
had just allowed me to complete i, the
perhaps you would have got an answer
Of course, I am not going to give yo
a theoretical lecture on the BOP becaus
we do not have that much time. Th
schedufed calculation of subsidies ar
all related to the base three years 1986
87, 1987-88 and 1988-8%. The subsid
which we gave to our agricultural pro
ducts, the Balance of Payment situatior
which prevajled in those three year
will be operating so long as the agree
men¢ related to agriculture remains 1
operation, The  agreement  regardiny
azriculture will remain in overation fo
a period of 7 years. Before tne end of
7 vears, ia the 6th year vou can renego-
tiate on the conditiong prevailing at thai
point of time. Therefore, each country
placed the list of subsidies that th=y gave
0 the agricultural vrodycts 1o these
as per internajtonal prices, as rer «lo-
mestic prices, whether it crosses the
thresho!d level or mof, all these compu-
tatiaons hav. bezn +abied and have been
accepted. Nobody can reopen 1t during
the peried. The guestion of reopening
will come and frash n=cotiations will
start from the 6th year. The contracting
parties can remegotiate pfter thai. Where
is the question of reduction in sub-
sidy so Ip nz ag his period is concerned?
Does the capacity of the Government to
pay subsidy depend on what has been
prescribed by some in‘ernationa) azemcy
or js it inherent in the capacity of the
Goveroment jtself? We are havinz 20
per cent level of subsidy.  Addifional
progress sag been made and I have shared
debate. Now it is being clubbed. There-
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fore, 10 plus 10 is 20. Product specifics and
non-product specifics are clubbed toge-
ther. Therefore, in certain cases ljke
sugar, like tobacco and like hand-picked
groundnuts whers we are a little above
the ceiling limit, will noi get affected
bzcause of these plusses and minuses and
clubbing together; we will have an advan-
tage of his 20 per cent. On earlier occa-
stons, I said tha; if there 1s something
wrong in my calculations, I would like
to be corrected. 1 said, please, provide
me with another set of calculations.
There is no harm’. Bu; this point has
to be recognised that the capacity of
paying subsidy does not depend on what
level it is being placed ap, because we
have enough elbow room. If we have
the capacity and the Finance Minister’s
budgetary position permits us to give us
more subsidy which I do pot visualise,
we are safe. An other question which
Mr. Jaipal Reddy raised was regarding
UPOV. We are not, yet signaturies
to UPOV. because we have time up
till 1995. Therefore, we are mnot
yet its sigmatories, He asked, “what about
the sui generis legislation which we are
going to have™? Here too, 1 would like to
have your suggestions, guidanc, and ad-
vice, if you bhave any. T understand that a
high-powered committee haes ben appoin-
ted by my colleague in the Ministry of
Agriculture to look into it. Our agricultu-
ral scientists, our research orgaiisations,
senior officers and experts are there. They
arz studving how o formulate 2  run
generis proiection system. Since we have
agreed, we wil] have to give protection
to the plant-breeders’ rights. Some sort of
rights, we will have to recognise. What
be the nature of control would be, what
would be the level of protection and what
would be the essentia; features of legis-
Jature will have to be worked out and any
suggestigns, in this respect will be welco-
ed, There is no fined pattern of sui generis
pro‘ection and this point has to be recog-
nised. There is no fixed pattern of the
sui generis protection which we shal] have
to provide.

Now coming to the area of drug prices
and what the implicafions of these would
be, firstly, I would like to make one point
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quite clear that the prices of drugs are
not going to bg inecreased automatically.
1 am told that nearly B0 per cent of the
drugs which are mow in use are non
patentable and only 20 per cent are
patentable. And regarding those 20 per
cent which are patentable, we are paying
that price. After amending the patent
laws for which we hav, time til] the year
2005—cven the exclusive marketing rights
of the patent holders, which will have to
be granted to our market if the pateni
is granted by other countries, will be ef-
fective from 2000 A.D. and the Patent
Act will be with effect from the
2005 ... (Interruptions)

year

SHRI CHATURANAN MISHRA :
That is there. But the benefits will never
be passed on to the customers. They will
raise the prices and we will be helpless.

SHRI PRANAB MUKHERJEE: I am
afraid, Madam_ I am talking of the Uru-
guay Round of Negotiationg and GATT,
and itg impact. The way you would like
to adjust your domestic policy, domestic
legislation is totally 3 different issue. And,
in all these areas, Parliamen; will have
an opportunity to discuss and debate.
Somebody has raised a question as to
what would happen if Parliament rejects
it. Parliament is sovereign and if Parlia-
ment Tejec's it, it wil] not be implement-
ed ....(Interruptions)

SHRI CHATURANAN MISHRA: T did
not say.

SHRI PRANAB MUKHERIJEE; I am
not talking of you. I said ‘somebody’.
Parliament is sovereign and if Parliament
rejects something, it will not be mate-
rialised. T am not poing into the comst-
tuliona] or legislative acceptance of it.
I understand that somebody has gone to
the Court. The appropriate court will give
its judgement. Therefore, what j5 to be
worried about there? But let us not bring
all ex‘raneous consideration; while debat-
ing this issue.

We were told as if we are infringing
upon the rights of the States. . (Inter-
tuptions. It is being said that the rights
of the States have been infringed upon
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ool becn maintajned.-  Somebody has
-apught the decision of the apl?ro_pl_iate
court with the appropriate jurisdiction.
Let us wait for that, So far as consulta-
tion ijs concerned, I am afraid I would
not like to enter into that debage because
1 made it quite clear on the very day
when the debtae was initiated. Even, I
discussed with the major political parties
to which Prof. Swell took very strong
cxception. But I could not help. That is
the practice we had. Except BIP, every-
body responded to it. And I also said that
it was not that we were agreeing. We
share our views; we share our perceptions
and, on later occasions also, this type of
exchange of views can alwayg take place.
That is the beauty of Parliamentary de-
mocracy. It has always happened. It is
nothing new... (inferruptions). .
SHRI CHATURANAN MISHRA . The
States should have been consulted.

SHRI PRANAB MUKHERIJEE :
‘Somebody asked, “Why didn't you take
into consideration the Report of the
Standing Committee”? Tt was presented on
the 14th of December and that was to be
‘taken inte consideration when the con-
cluding date was 15th of December! I
think, Madam, there should be a certain
comsideration whil, making this type of
Suggestion. . . (Inferruptions)

SHRI S. JAIPAL REDDY: We had

One year,

SHRI PRANAB MUKHERIEE : The
Report was placed before the House on
14th of December. So, one cannot by
any stretch of imagination, say that you
can work out your strategy. .. (Fiilerrip-
tions)

SHRI 8. JAIPAL REDDY : Mr. Min-
ister, you had ome full vear. Why did you
hEIVe to rush to welcome it?

SHRI PRANAB MUHERJEF : There
is mo guestion of one year. Therc were
seven vears. It is not a questfon of one
year. There were seven years and how
‘many times. .. (Tnterruptions)
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SHRI S. JAIPAL REDDY. But yo
welcomed it at midhight.

SHRI PRANAB MUKHERJEE : Hm
many tmes we wanted to discuss it o
the fioor of this House! I would not lik
to go into all those things, namely, th
date on which we sent the communic:
tion from the Ministry, how the busines
of the House was determined etc. Ya
know well about these thngs. Therefor
let us not go into these aspects. The ner
comers may not know...(Interruptions

THE DEPUTY CHAIRMAN . Order.

SHRI PRANAB MUKHERIJEE: 1 =1
no going info it. Another guestion raise
was : What would happen regarding cei
fain provisions? For éxample, some ho
Members had asked about Super 301. Fa
their information, Super 301 is not i
operation now. Now, there is only Speci
301 that is in operation. Super 301 is nc
there. What would be the position -
somebody wants to impose it? ‘Earljer, th
position was such that they could—ejthy
on intellectual property rights or on trad
matters—take unilateral actjon. Now, thi
Draft itself does not prevent them frDI
taking action. But a remedy is there, Th:
is, the dispute settlement mechanisa
Through that dispute setflement mechar
ism under GATT, you can have relie
You can go and place your case hefor
GATT. Nobody can preven: me if
consider that some practice of somebod
is going to affect my 1nterests I hay
every right (o protect my mtcrcstq arn
take action. Nobody prevents me. Bi

* whether my action is justified or not, hik

the Special 301. could be challenged i
the international forum, in GATT.

So far ds the compulsory licnesing
concrned, whether the cDmpulsDry licen
ine can cover al the paten;s whijch ¢
other companies are having, my answ
is yes. So far as we are concerned. whei
we are having patenting, it is for us |
decide how we ar, poing to useg it.
is the same even in the case of seed.
is said tha the entire tramsactions of set
are going to be affcted. It is not so. O
Tesearchers can improve on the seed’ ar
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by buying that seed, there will be mo
problem. Again I am repeating it; What
lype of protection we can pgive is an area
on which we shall have to (hink very
seriously when we make the national
legislation. Now, in respect of anti-dump-
ing mechanism, it is known that previous-
ly in our country there was no need for
having any anti-dumping mechanism be-
cause our tariff was very high and there
were physical constraints on imports. So,
we took care of it ‘hrough our export-
import policy and high tariff wall. But
with the reduction of the tariffs and with
the remova] of the physical comsrainty on
imports, we have to sirenpthen anti-
dumping mechanism in our country. What
is the remedy if the developed countries
misuse it by resorting to anti-dumping
clause and stand in the way of export
of the developng countries? There, it has
been decided that if the injury is less than
2 per cent or 3 per cent, then that coun-
try cannot resort to anti-dumping mech-
anism to prevent the export of the deve-
loping countries, But one point has tp be
kept in mind. The Urugnay Round of
GATT discussion on 1993 wil] provide
an atmosphere of liberalisa'ion but, that
policy is to be operationalised through
bilateral relations. There is some sort of
a misconception as if alj the 117 coun
tries are sitfing across the table and taking
decisions, lobbying, building up pressure
by taking strong positions. Tt is not that
lype of a politica] body. Here, primarily
‘hz consultation took place, negotiations
took place only with those countries which
are interested and which were the leading
trading partners. Even the group of coun-
tries. like ‘he ASEAN  took their own
decision. Somebody has referred to Spain.
Yes. They got concessions. They wanted
to protect their national interests just as
we wan'ed to protect our national inte-
rests. But here was a direct conflict. What
was that conflict? The conflict

was
that unless India and some other
countries mpened up  their temtile

markets their textile industry is go-
ing to suffer, So, they wanted to put
a veto. Being 5 member of that
groun EEC, thev wanted to veto Tt
wa-~ their internal matter. how they
avoided that veto It is not that they
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were going to put veto on GATT.
That is what I want to clayrify. That
is the decision-making mechanism,
that js their own internal arrange-
ment, There, they wanted o put a
veto so that they cannot concede to
demand, or concede to a  particular
this arrangement So, they got that.
But, ultimately, they agreed, There-
fore, it is mog correct to say that we
did no¢ try to build up a common
approach. Yes, we tried to have a
common approach, What do we want?
We want access to the developed
market, So far as we are concerned,
South-South co-operation is  there,
Excuse me for saying so. These are
vely important things. But we can-
not completely ignore the fact that
the bulk of world trade takes place
with ten industrially developed.coun-
tries which are popularly known as
G-10, We are talking of trade and
we are not talking of any other thing
Therefore, primarily we are concern-
ed with those countries who have the
absorption capacity, Somebody raised
the point that India has a large num-

ber of consumers, It ig true. But
what 1s our absorption capacity?
What are our total imporis and
what are our total exports? There-

fore, it js really a dichotomy On the
one hand some are claiming and say:
ing, “Don’t open the door.” and, if
you don‘t open the door, how are you
going to utilize your market? The
hard fact, the core fﬂﬂt, is tha* our
total export-import trade taken te-
gether in a year is about 39-40 billiom
US deollars whereas the total world
trade is abour 3,800 billion dollars.
What we have to see iz what our
total trade turnover iz and what type

of support we are to give to each
other. .. (Interruptions) ... Here is
trade and we want to expand our

‘rade. The question of techmology hag
come, Yes it will ensure that our
technological upgradation takes place,
If we want to live in a cocoon, if we
do not want to export and open wup,
that is a different matter. As the
Prime Minister has puinted out on
earlier occasions. there are some
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countries which want io live in  a
cocoon, live in a cell and some  of
them are surviving, But we do not
want to be like that, Some honourab]e.
Vleinbers referied to g poing ahd I
an inform him that it is a very per-
rinent pofint that se far ag biodiversi-
ty is cbnecerned, we have immense
strength really and I am told that as
ner the decisions of the Convention,
~ group is working on i», werking oA
cataloguing it and thereafier, would
iring forward appropriz‘e legislation
and this is also 4an aren where, I
think, we can gef the advice and
guidance from the honcurable Mem-
perg who are intecested in it

So far as the pipeline protection is
concerned, as I have al:vady mentio-
ned, the exclusive signr of marketing
w.ll operate from 1.1 2000 and we
have the time-frame to change our
patent lawg up to 2003.

I thinok some hon. Members asked
whether, if we  would not have gome
through the route of multilateralism
we could se: more concessioks v ots
areas. I am afraid, no!. I will be cons-
trained tp mention the names of the
countries, but the honourable Mem-
bers know them. Two countries were
forced by the industrially develop-
ed countries to  amend ‘their
paient laws just within one year.
And, so far as we are Concerned, we
are getting the time-frame of ten
years and within these ten years, if
we cquld make investments in our
research and development and if we
have interaction with the developed
countries which is taking place in
other areas, I am confident that put
scientists, would be able to  gather
sufficient strength and the day may
not be far off—of course, we shall
have to work very hard— when we
can also get some advanfages out of
this.. .
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SHRI PRANAB MUKHERJEE:
Madam, as I mentioned, with the
cataloguing of bio.diversity, and even
in our patent laws, we van take care
of these. These are our real assets
and we should have that.

One hon. Member referred ts the
contept of negative subsidy. As 1
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mentioned, our agricultural prices
are much fower than the international
Prices. And taking that into account,
we sald that the total subsidy that
we are giving as per the international
law, is not positive, but it is nega-

tive. Ao far as transition
1s concerned, as 1 mentloned it
has bern agrred thay GATL

will phase out. And so far ag the
year 1934 is concerned, there will be
a little overlapping between Old
GATT and GATT 1993 which is to he
operationalised through the Organi-
sation which is known as MTO.

Particularly one guestion has been
raised with regard to the special
treatment which was given to the
developing countries in respect of im-
ports to cover their balance of pay-
ments problem, and whether that
provision is still going fo be retained.
Yes, it is going to be retained in the
new arrangement also that they can
restrict imports, including quantitative
restrittions, so long they have BOP
cover. Therefore, that provision has
also been bought. My contention is
not that what appeared in the whole
Text on which negotiationg have been com-
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pleted and which arg likely to be ratified
by the coniracting parties, the sovereign
countries in tourse of time, it can
ever rulfil 100 per cent the interests
of each and every member country.
Substantially it has taken care of the
concern of the developing nations
because unless the developed coun-
tries’ markets are open to the deve-
loping countries, Yyou cannof have
your exports, you cannot have a lar-
ger share in the world trade. And
these ngotiations have created that
situation. Let yg take advantage of
that. Thank you, Madam. (Interrup-
tions) .

THE DEPUTY CHAIRMAN: The

discussion is concluded. s

The House stands adjourned till 11
o’ clock on Monday, the 20th Decem-
ber, 1993.

The House then adjourned
at fifty ffour minutes past
six of the clock till eleven
of the clock on Monday,
the 20th December, 1993.



